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CENTRAL ADMINISTRATIVE TRIBUNAL
- BOMBAY_ BENCH

Qzlginal_éeellsezisn No._ 122/92

éﬁf@;ﬁéjéev Kumar Saxena .es Applicant,
V/s.

The General Manager,

Western Railway,

Churchgate

Bombay. P

ShriuA.K. Sharma,‘

Assistant Driver

Railway Quarters No, 132/8
Type II, Santaeruz (West

Bombay. «s+« Respondents.
CORAM: Hon'ble Shri V.D, Deshmukh, Member (J)

&EEearance:

RS Shri S.M, Dharap, counsel
S for the applicent.

Shri N.K. Srinivasan, counsel
for the respondents,

Tribunal's order, o Dated: 18, 6,93

g 0 e A A S Al day S G S S -----l------

This Contempt Petition was filed 5y jthe
applicant complaining that the order passed by this
Tribunal on 26.4,92 was not properly complied with,
although the quarter at Bassein “agad_mggfééggziigiﬁpgthe
applicant,

8 On 4.,6.93 it was directed that the concerned
officer, Assistant Personal Officer and the dealing clerk
.shall remain present on next date i.,e, on 11,6,93, Blthough
theiitﬁjons were present on 11,6,93 the C,P, was adjournedjk
today.

Mr, Dharap states that the applicant has now
been allotted a quarter at Bandra under the order '
dated 16.6.93 which the applicant has received toaay.
Copy of the order is also shown to the Tribunal today,

Copy of the order be placed on record,
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In view of the allottment order and on the
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instructions of the applicant who is present in person,
meils For Leoav e

Shri Dharap counsel for the appllcant/&ﬂ%eﬁds to g
withdraw the Contempt Petition. I am also inclined
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to grant permission especially/the respondents had
tendered an unconditional and unqualified apology
in their reply dated 2.6,93 and the officer and the
clerk who were directed to present on the date and

had attended the Tribunal as per the directions,

The Contempt Petition is allowed to be
withdrawn and is disposed of accordingly. There shall

be no order as to costs,
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(v D. besmum
MEMBER ( J)




